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ORIGIMAL ARPLICATIO NO, ¢
111 of 1887, |

CONYSIL FOT APPLICANT: MR, X, MAGESWARL 2200V
COUNSEL FOR RESPOMDENTS: MR, K,JAGARNADHA RAC, C.G,5.C,
MR. MLPLCHARDRAMDULI, Spl.Counsel
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ORDERS OF THE TRIDURAL |

!
Qction from

|

this Tribunal to consider nim for appcintmﬁnt for the
: [

The applicant herein has spught dir

post of Sueeper/Scavenger,) ) in the Headqu#rters office,

Collectorate of Central Excise, Central Ex$ise, Hyde-

. |

rabad, along withs théis candidates sponsor%d oy the
Employment Exchangé. #
!

2, By an inkterim direction datsed 9—2—%@8?, this

g,

Tribunal has directed thst the apnlicant should bs

— ' ) ! .
considered for the said posts along with #he candi-
i

. dates sponsored by the Emnloyment Exchang% subjec@ﬁj

-te the condition that the applicant Fulfiis the rules
. “
and conditions ragarding qualifications, fitness@tc.

and his aznlication datsd 2-2-1987 has begn received
}
L s o A s :
by the authorities and alse subject to tiye condition .
' i ’
that thes process of szlactiaon, conductinﬂ intervisw
X [
d?ﬁ,__,” etc. have not been completed already. g
A - . I
!
i

»&

| 3. A counter has been Filed on behalf of the
. Responden%i}l stating that puraﬁang?priuﬁ interim

direction by this Tribunal in 0.A.No,258/86 dated
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3-3-1986, tuo other candidates, viz., Sri T.Xrishna

e and Smt. Sengeethaz have been zlready conbidered and
|
appointed by an order dated 3-12-1986, Whe applicant
if
< ' | H

contd, .2




it -

L

- pshr yeo - r
has ecoms before this Trisunal lono after khe selection

crocess was over. Ue have heard: ] the Cpunsel for

the Apalicant, Mr.,Paramesuara Rao on behalf of Mr.id.
|
Jagannadha Re2o, C.G.5,C. representing Respondent Mo, 1

and fr. M.P. Chandramouli, Spacal Eounse% for the

~ovt. of Andhra Pradesh representing Dirsgcter of Employ-

ment and Training, Govt.of A.P, & the Zm:loyment Officer,

Hyderabad.,

4, As the applicant has approached this Tribunal
long after the selection was cver, the application has
beecome infructuous and is disposed of accordingly.

Put in the circumstances, there will be ?n order as
1
i

(dictated in Open Court) zif

to caosts.

o . . !
(B.NLIAYAS TMHA ) (0. suva RAD)
Vice-Chairman Member (1)
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